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CENTRAL ADMINISTRATIVE TRIBUNAL

CUTTACK BENCH: CUTTACK.

M
Original Application No.112 of 1986.
Date of Decision ¢ 18.9.1986.
Nima:. Charan Panda S o Petitioner

M/s P.Palit, RMohapatra,
S.K.Sanganeria, A.K.Bhagat &

“ B.Mohanty, Advocates. o For Petitioner .
! ' Versus
" ~Unio%=-of-‘ India, represented by the
Diregtor, Aviation Research Centre :
~and Bthers o s Respondents.

ﬁr.}j%:.Mishra, Standing Counsel .“."_.,.4\For Respond ents.
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JUDG MENT

‘ K.P.ACHARYA,MEMBER (7)), This is an appliCati_on‘ unde':'rj‘secti'on b‘?9 o%ﬁthe ;
i Adm 'mistfative Tribunalis '_Act, 1985" p’vr.fayin‘g befbré‘{z,ﬁﬁi‘s .
Tribinal to quash the order of transfer passed by the
concerned authorities transfering the petitioner fzfom

Charbatia to Chakrata of Utter Pradesh .

2 The application is being resisted on behalf
of the respondents and in paragraph-1 of the counter
filed on behalf of the respondents','- it is mentioned

as follows ¢

. . The applicant has not filed any application
o E < — +~ agalnst any particular order and there is no -
b A ¢« . order of tragsfer of the applicant as yet." - .
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£ . G Mr. Palit, learned counsel appearing for the

‘petitioner urged before us that even though the
,'petitioner has not phyeically received a copy of the ;
" order of transfer sending him out to Chakrata, yet thei

‘petitioner has positive information that he has been

'}gf;ransferred in gross violation of the guidelines laid |
ﬁ'ann by the Central Government in the matter of transfe;f

' of‘employees of this particular institution to outside
stations. We do not propose to go into the details and

the objection ralsed by the learned Standmcr Counsel
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Mr. Misra that the filing of the. application is

order
pre-mature because no transfer/has been served on the
petitioner. Wkthout goinv to all these details, wggwou a
1ise to disoose of this case on a vegyfshort point and

it is as follows ' e 1‘

Ve have already stated ﬁkat in the counter
affidavit in paravraph-1, it is maintained on behalf of
Respondent Nos. k4 and 5 that no transfer order has been
yet passed and further more it was orally submitbed
before us by the learned Standing Counsel Mr. Misra _
that instruction received by him from Respondent No.h
is that no transfer order has been received so far tneia
present petitioner is concerned and therefore we take 1tf

that the petitioner hasnot been yet ordered to be ﬁ

transferred from Charbatia to Chakrata .Hence there is |

substantial force 1in the contention of Mr. Misrs that |
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the apprehension on the part of the petitioner is not

tenable and far fetched. Therefore , the case is
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' éccordingly digposed of but there will be no order as to

L

costs. This will not opefate as resjudicata in future.
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